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with the Committee, is of opinion i that it 
is necessary or expedient to regulate the 
quality of seed of any kind or variety to be 
sold for purposes of agriculture, it may, by 
notification in the Official Gazette, 
declare such kind or variety to be a 
notified kind or variety for the purposes of 
this Act and different kinds or varieties 
may be notified for different States or for 
different areas thereof." 

Clause 6 

26. "That at page 4, omit clause 
<«." 

Clause 7 

27. "That at page 4, line 36, for 
'notified seed' substitute 'seed of any 
notified kind or variety'." 

28. "That at page 5, omit lines 1 to 7." 

Clause 8 

29. "That at page 5, omit clause 
3." 

Clause 9 

30. "That at page 5 for clause 9, 
substitute— 

9. 'Regulation of sale of seeds of 
notified kinds or varieties.—No person 
shall, himself or by any ' other person on 
his behalf, carry on the business of selling, 
keeping for sale, offering to sell, bartering 
or otherwise supplying any seed of any 
notified kind or variety unless— 

(a) such seed is identifiable as to 
its kind or variety; 

(b) such seed conforms to the 
minimum limits of germination and 
purity specified under clause (a) of 
section 7; 

(c) the container of such seed bears 
in the prescribed manner, the mark or 
label containing the correct particulars 
there of I specified under clause (b) of 
section 7; and I 

(d) he complies with such other 
requirements as may be prescribed'." 

Clause 10 

31. "That at pages 5  and 6, for 
clause 10, substitute— 

10. 'Certification agency.—The State 
Government or the Central Government 
in consultation with State Government 
may, by notification in the Official 
Gazette, establish a certification agency 
for the State to carry out the functions 
entrusted to the certification agency by 
or under this Act'." 

Clause 11 

32. "That at page 6, omit clause 
11." 

Clause    12 

33. "That at page 6, for clause 12, 
substitute— 

12. (1) "Grant of certificate by 
certification agency.—Any person 
selling, keeping for sale, offering to sell, 
bartering or otherwise supplying any 
seed of any notified kind or variety may, 
if he desires have such seed certified by 
the certification agency, apply to the 
certification, agency for the grant of a 
certificate for the purpose. 

(2) Every application under 
sub-section d) shall be made in 

such form, shall contain such parti 
culars and shall be accompanied 
by such fees as may be prescribed. 

(3) On receipt of any such ap 
plication for the grant of a certi 
ficate, the certification agency may, 
after such inquiry as it thinks fit 
and after satisfying itself that the 
seed to which the application re 
lates conforms to the minimum 
limits of germination and purity 
specified for that seed under clause 
(a) of section 7, grant a certifi 
cate in such form and on such 
conditions may be prescribed'." 
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Clause 13 

34. "That at pages 6  and 7, for 
clause  13,  substitute— 

13. 'Revocation oj certificate.— If the 
certification agency is satis-fled, either 
on a reference made to it in this behalf or 
otherwise, that— 

(a) the certificate granted by it 
under section 12 has been obtained by 
misrepresentation as to an essential 
fact; or 

(b) the holder of the certificate 
has, without reasonable cause, failed to 
comply with the conditions subject to 
which the certificate has been granted 
or has contravened any of the pro-
visions of this Act or the rules made 
thereunder, 

then, without prejudice to any other penalty 
to which the holder of, the certificate may 
be liable under this Act, the certification 
agency may, after giving the holder of the 
certificate an opportunity of showing 
cause, revoke the certificate.' " 

Clause 14 

35. "That at page 7, lines 5 and <S, omit 
'a licensing officer or'." 

36. "That at page 7, line 6, omit 'section 
11 or'." 

Clause 17 

37. "That at page 7, line 33, for 'notified 
seed' substitute 'seed Of any notified kind or 
variety'." 

38. "That at page 8, lines 7, 8 and 11, 
omit 'notified'." 

39. "That at page 8, line 20, for 'notified 
seed' substitute 'seed of any notified kind or 
variety'." 

40. "That at page 8, line 25, for 'notified 
seed' substitute 'seed of any notified kind or 
variety'." 

41. "That at page 8, line 26, for 
'notified' substitute 'such'." 

Clause 18 

42. "That at page 9, line 2, for 'notified 
seed' substitute 'seed of any notified kind or 
variety'." 

43. "That at page 9, line 9, foi 'notified 
seeds' substitute 'seed of any notified kind 
or variety'." 

44. "That at page 9, lines 31, 32 35 and 
36 omit 'notified'." 

45. "That at page 10, line 3, omit 
•notified'." 

Clause 20 

46. "That at page 10, for clause 20, 
substitute— 

20. 'Restriction on export a 
import of seeds of notified kind 
varieties.—No person shall, for the 
purpose of sowing or planting by 
any person (including himself), ex 
port or import or cause to be ex 
ported or imported any seed of any 
notified kind or variety, unless— 

(a) it conforms to the minimum 
limits of germination and purity 
specified for that seed under clause (a) 
of section 7; and 

(b) its container bears> in the' 
prescribed manner, the mark or label 
with the correct particulars thereof 
specified for that seed under clause (b) 
of section 7;" 

Clause 21 

47. "That at page 11, for clause 21,. 
substitute— 

21. 'Recognition of seed cert 
cation agencies of foreign count 
ries.—The Central Government 
may, on the recommendation of 
the Committee and by notification 
in the Official Gazette, recognise 
any seed certification agency 
established in any foreign country, 
for the purposes of this Act;" 

Clause 22 

48. "That at pap* 11 for lines 19" 
to  21   substitute  '(i)   for  the U 
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offence with fine which may extend to five 
hundred rupees; and'.'' 

Clause  23 

49. "That at page 11, line 28, omit 
'notified'." 

Clause 27 

50. "That at page 12, for clause 27, 
substitute— 

27. 'Exemption.—Nothing in this Act 
shall apply to any seed of any notified 
kind or variety grown by a person and 
sold or delivered by him on his own 
premises direct to another person, for 
being used by that person for the 
purposes of sowing  or planting;" 

Clause 28 

51. "That at page 13, omit lines 1 to 3." 
52. 'That at page 13, for lines 5 to 7, 

substitute— 
'(e) the manner of marking or labelling 

the container of seed of any notified kind 
or variety under clause (c) of section 9 
and under clause   (b)   of section 20; 

(ee) the requirements which may be 
complied with by a person carrying on 
the business referred to in section 9;' " 

53. "That at page 13, omit lines 8 to 13." 

54. "That at page 13, for lines 14 to 17, 
substitute— 

"(f) the form of application for the 
grant of a certificate under section 12, 
the particulars it may contain, the fees 
which should accompany it, the form of 
the certificate and the conditions subject 
to which the certificate may be granted;' 
" 

55. "That at page 13, omit lines 18 
and 19." 

56. "That   at  page  13,   omit  line 
33." 

57. "That at page 13, lines 34 and 
35, for *by a dealer in notified seeds' 

substitute 'by a person carrying oi\ the 
busine*s referred to in section 9'." 

As hon. Members are aware, this Bill had 
been passed by the Rajya Sabha on the 18th 
November, 1964. The Lok Sabha took up its 
consideration on the 11th May, 1965, when 
discussions on the Bill were inconclusive. It 
was again taken up 6y the Lok Sabha during 
the monsoon Session on 8th August, 1965, 
when the House adjourned the debate on this 
Bill. The debate was resumed on 15th 
February, 1966. 

As hon. Members are aware a high* 
yielding varieties programme has been 
evolved by the Government of India with the 
objective of achieving a rapid "breakthrough" 
in agricultural productivity. This new strategy 
is based on the experience of the Intensive 
Agricultural Programmes (which are popularly 
known as Package Programmes) and seeks to 
maximise agricultural production by using the 
newly identified and evolved high-yielding 
strains of paddy, wheat, jowar, bajra and 
maize, which are responsive to high doses of 
fertilisers. The production and distribution of 
seeds in respect of these varieties has its own 
problems. In -the case of hybrid varities of 
jowar, maize and bajra, new seeds have to be 
used every year by the cultivators and farmers 
cannot keep a part of the produce from their 
own fields for subsequent sowings, as in the 
case of self-pollinated crops like paddy, wheat, 
etc. All the high-yielding varities require large 
inputs, involving large investments on the part 
of the cultivators. It is, therefore, imperative to 
ensure the quality and purity of the seeds 
suppled to the farmers. Not only the 
production of foundation and the certified seed 
requires strict supervision by technical staff, 
seed produced has to be processed, chemically 
treated and bagged before issue to the farmers. 
The importance of the quality of seed of these 
new varieties to the farmers cannot, therefore, 
be over-emnhasised. as the success  of the 
high-yielding varieties' 
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[Shri S. D. Misra.] programme depends on 
the confidence of the farmers in the new 
varieties. This new programme which 
depends for its success on, the high quality of 
the seeds, has since been launched from the 
beginning of 1966-67, the first year of the 
Fourth Five Year Plan. 

While the Bill was being considered by the 
Lok Sabha, among other things, certain 
misgivings were expressed about the effect of 
the provisions in the Bill on the traditional seed 
transactions at the farmers' level. The Lok Sabha 
decided on the 15th Feb-• ruary, 1966 to refer the 
Bill to a Select Committee. The Select 
Committee undertook on-lthe-spot studies of the 
latest methods of evolving seeds and varieties 
and other connected matters relating to the 
provisions of the Bill in various parts of the 
country and ascertain the views and wishes of 
the State Governments and a large cross-section 
of the farmers and others interested in the seed 
production and distribution. The Select 
Committee presented its report to the Lok Sabha 
on the 4th November, 1966. The Lok Sabha 
passed the Bill with certain amendments. These 
amendments are already before the House. The 
important amendments are: — 

(a) The Central Seed Committee, a 
Committee to advise the Central Government 
and the State Governments on matters arising 
out of the administration of this Bill and to 
rarry out the other functions assigned to it by 
or under this Bill, would have a representative 
of each State Government jUnion territory. 
Eight persons would be nominated by the 
Central Government to represent various 
interests, of whom not less than tw0 shall be 
representatives of growers of seed. As this 
Committee is an important one, charged with 
the responsibility of advising the Central and 
State Governments On the administration of 
this Bill, the State Government were keen to 
have individual representation and were not 
happy about their    representation in three 

groups by rotation. The amendment proposed 
provides for this. Growers of seed have also 
been assured of a minimum of two seats out of 
the eight to be nominated by the Central Gov-
ernment. This would be a Committee 
consisting of technical and scientific 
personnel, who can bring their expertise and 
experience in considering matters placed 
before it. Other specialised institutions like the 
Indian Standards Institution, Central Seed 
Testing Laboratory, Plant Breeders and Seed 
Dealers would be given representation on the 
Committee. Whenever there is any subject, 
where the Committee considers it necessary to 
have expert advice of those not ">n the 
Committee, the Central Committee can 
appoint one or more subcommittees consisting 
wholly of Members of the Committee Or 
wholly of other persons or partly of Members 
of the Committee and partly of other persons. 

(b) The amended Bill provides for 
the regulation of the quality of seeds 
of particular kinds or varieties and 
not of the seeds, in general. For ins 
tance, paddy has hundreds of varie 
ties and it is neither necessary nor 
desirable to regulate the quality of 
seeds of all these varieties. The Bill 
now seeks to give power to the Cent 
ral Government to notify selected 
varieties, the quality of which the 
Central Seed Committee would re 
commend for regulation. 

(c) Details which could more ap-
propriately be provided in the Rules to be 
framed under this Bill have been omitted. 

(d) Provision of licensing has been done 
away with. Any person, who wants to do 
business in seeds of a notified variety or kind 
can do so, but he has to ensure that the seed 
sold by him is identifiable as to its kind or 
variety, conforms to the minimum limits of 
germination and purity, as specified in the 
Bill, the container of such seeds 'bears in the 
prescribed manner the work or the label 
containing the correct particulars thereof, etc. 
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(e) Certification has now been made 
voluntary. Any person, who wishes 
to sell the seeds of the notified varie 
ties has, in any case, to conform to 
certain specified conditions before he 
can sell the seeds, but in addition, if 
he wants hisseeds to bear the stamp 
and authority of an independent 
agency, the Bill provides for the issue 
of a certificate by the Certification 
Agency. 

(f) The Bill would not apply to 
seed °f any notified kind or variety 
grown by a person and sold or deli 
vered by him in his own premises 
direct to another person for being used 
by that person for the purpose of 
sowing or planting. In other words, 
traditional seed transactions at the 
farmers' level would not come within 
the puTview of this Bill. 

Thus Madam, this Bill, it has emerged from 
the Lok Sabha, is quite a simplified one. It is 
now limited to certain varieties of seed and 
does not affect cultivators' transaction on a 
farmer to farmer basis. Therefore, I commend 
the amendments as listed herein as worthy of 
consideration. 

Only one word and I have done. I find here 
that in clause 2, as the amendments have been 
listed, in item 6 it says:— 

"after section » add or recognised under 
section 18." 

I find that it should be actually 21. But this 
is only a verbal change. Probably it is a 
printing error. It does not add to or change the 
substance of the Bill and you, Madam, have 
an inherent authority to change it. I request 
that this may be done. 

The question of proposed. 

THE DEPUTY CHAIRMAN: I have eight 
names before me and we must finish this 
Business before the House today. 
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SHRI N. PATRA (Orissa): Madam Deputy 
Chairman, I rise to support this most 
important Bill. While doing so, I want to 
bring to the notice of the House that we had, 
in the Rajya Sabha, passed (the Seed Bill in 
1964, November 18, but after two years it has 
come back to us from the Lok Sabha for our 
approval. Our strategS of growing more food 
or doubling 3f our yield depends entirely on 
better and regulated seeds, but we find there is 
a gap, a wide gap between our profession and 
deeds. If we were sincere about our 
production, such a long time of more than two 
years would not have been taken by us. Even 
in the List of Business yesterday it has got the 
second place, and today it got the last place; 
other business preceded it; and we have to 
take this into consideration at the fag end of 
the session and only one hour of half an hour 
is at our disposal. Of course, though it is 
belated, certain improvements have been 
brought about by this amending Bill. 

Now, about the formation of the Central 
Seed Committee, I do not understand the 
rationale behind grouping these States, for 
electing members from those groups alterna-
tively. Our country is divided into certain 
zones, the Eastern Zone, the Western Zone, 
the Central Zone, like that. But in this Bill, 
they have included Kerala, Madhya Pradesh . 
. . (Interruptions) I am going according to the 
Bill.   Here they have in- 

"Regu-
late the quality of seed" eft "Regulate   the 
quality    of  seed' 
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[Shri N. Patra ] eluded Kerala, Madhya 
Pradesh, Nag«-land and Uttar Pradesh. This is 
a group. Another group is Assam, Madras, 
Maharashtra, OTissa and Raj-asthan.' The 
third group is Andhra Pradesh, Bihar, Gujarat, 
Punjab and West Bengal. They have included 
lions with lamb3 and how can they expect the 
smaller and weaker States to send anybody, if 
at all they want to, to be represented? They 
will have n0 say. But these major States will 
have the lion's share. In the first group, the 
lead may be taken up by Uttar Pradesh or 
Madhya Pradesh. 

SHRI CHITTA BASU (West Bengal): I 
think every State would be represented. 

SHRI N. PATRA: That is a separate thing. 
But this grouping had been made   .   .   . 

SHRI S. D. MISRA: I may explain to the 
hon. Member I stated in my preliminary 
remarks that while in the Bill as passed Dy the 
Rajya Sabha it was so, now as the amendment 
stands, each State will get one representative. 

SHRI N. PATRA; That is there now 
ofcourse. 

THE DEPUTY CHAIRMAN: The 
Minister has explained. 

SHRI N. PATRA: In the 'Exemption'  at 
page  13    .    .    . 

THE DEPUTY CHAIRMAN: Please be 
very brief; come to the very salient points. 

SHRr N. PATRA: In the 'Exemption' they 
have allowed the traditional ryots, the Ryots in 
general the ordinary ryots, to transfer or sale 
or to barter seeds among themselves. This is a 
good improvement. We know what the 
Government machinery is. If this provision 
for improvement was n°t made, there would 
have been a lot of difficulties and the Central 
Government  would not have 

been able to provide all the seeds that are 
required by the different classes of kisans. 
This is a great improvement being made. 

About clause 4, I would say that previously 
it was the Central Seed Laboratory, they have 
now liberalised it and the Central Government 
may name any other laboratory that will serve 
the purpose of those who eare to analyse the 
seeds. Under the same clause, they have also 
allowed the State Governments to have more 
than one laboratory. That is an improvement. 

Then it is said— 

"(b) . . . that such seed conforms to the 
minimum limits of germination and purity 
specified under  clause   (a)    •   .    • 

This is also another improvement. 

Everything is ready. But now I am so 
anxious   .   .   . 

(Time bell rings) 

I  want fiye more minutes. 

THE DEPUTY CHAIRMAN:   There are 
so many other Members to speak I think you 
have made your points. 

SHRI N. PATRA: The Government 
of India in the Ministry of Food and 
Agriculture have accepted in princi 
ple the Report of the Agricultural 
Administration Committee.   They 
wanted to streamline the administration, they 
wanted to create an India service. There is an 
all-India service in respect of other depart-
ments. But this is a case pending disposal 
since 1959. But the Government have not 
realised the importance of creating an all-
India service. The Nalagarh Committee has 
recommended it in principle that if you want 
to have a better administration, you must care 
to have an all-Ind i Agriculture service so 
important it is. 
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About seeds, the Central Government 
wanted to have big farms because the smaller 
farms were n»t able to provide the necessary 
quantity cf seeds. They have asked the 
different Governments. They have asked the 
Orissa Government also. The Orissa 
Government has placed about 20,000 acres, 
not in any remote corner, but alone the course 
of the Hirakud Lake. When everything is 
ready, they ought to start the seed farm. I also 
gave notice of a question 10 days ago. The 
Minister was pleased to say that he could not 
reply at short notice. Where was the 
difficulty? The Minister was not to collect a"y 
information; every information was with 
them. They are treating the questions of Mem-
bers in a cavalier fashion. About seeds, not 
only our country, but even the Government of 
the USSR have extended a helping hand. And 
recently, a few days back, there wa' some 
agreement reached between our Government 
and the USSR Government. They afe going to 
provide us with the necessary machinery to 
help us in our seed production. 

Yesterday, I had been to the Pusa Institute 
of Agriculture. There, I found yery nice, small, 
handy and portable machines manufactured by 
one of the companies, Messrs. Sood Brothers 
of Qualitex Machinery (P) Ltd. KinUnagar, 
New Delhi for de-husking, for seed-treating 
and for seed-grading also. Everything is now 
in our hands. I also saw a Japanese de-huskex. 
In no way was that better than our indigenous 
product. Therefore. I would request the Minis-
ter of Community Development to take up the 
matter with the State Governments' 
Community Development Departments and 
ask them to popularise this cent per cent 
indigenous machinery. They have manufac-
tured them out of indigenous materials. It is 
not very costly. Even in first-class mills, it 
does not give more than 65 per cent of yield 
whereas with that small machine which costs 
about Rs. 2,000 for a whole set of three 
machines the return, yield, is "8 per 

cent, 10 to 12 per cent more than what we get 
from the existing better-equipped mills. 
Therefore, the Government should encourage 
and help the kisans and also see that this kind 
of machinery gets the necessary help. With 
these words, I again support the Bill. 
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SHRI J. VENKATAPPA (Mysore): 

Madam Deputy Chairman, while welcoming 
many of the amendmc which have been 
proposed by the Lok Sabha, I regret to say 
that a bad precedent has been created by 
referring this Bill to a Select Committee only 
of the Lower House disregarding and 
disrespecting this august House which pains 
me very much. This I would like to mention 
only to bring it to the notice of the 
Government so that such things do not happen 
in future. Though this House has been created 
by the Congress Administration, it is not be-
ing  respected properly 

Madam, many of these amendments which 
have been brought forward in the Select 
Committee and accepted by the Government 
and which are now before us are really good 
in nature. Only we have to come to the 
conclusion as to how they will be implemen-
ted and how they would result in ensuring 
better seed to a farmer who can make up the 
shortage of food-grains, and the face of 
agriculture in this country can be altered. It 
would gave plenty of foreign exchange which 
is now being wasted  on the import 
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many of  these agricultural commodities 
including the foodgrains. 

Madam, it is an important measure so far 
as the regulation of quality of the seeds goes 
which is so necessary to ensure better seed. 
Better seed means that We can increase our 
output by 50 per cent. And it is economical 
also. And we can also save 50 per cent of 
the seed being used in the country at 
present. Comparing the result achieved by 
using the nyb-rid seed tns-a-ws the local 
seed, we would be requiring only 50 per 
cent, of the local seed that is now being 
used. So by using the hybrid variety we will 
be saving 50 per cent, of the seed that is now 
being thrown into the earth which is bad in 
quality in the matter of germination since 
we do it without the proper knowledge of 
germination in such a seed, we are wasting 
it. 

As far as paddy is concerned, we are using 
nearly 20 to 25 k.g. of the hybrid variety 
which means 40 to 50 K.G. of the local 
variety. Similarly, for jowar, the hybrid 
variety would mean 10 K.G. compared to 20 
K.G. •of the local variety. This means that we 
will be saving in my estimate j nearly 1 
million tonnes by using this J hybrid variety 
of seed. 

Then. Madam, for arriving at the required 
quality of seed, you have to undergo a long 
process of three or four years' experiment by 
the Research authorities provided they get 
proper co-ordination at all levels, inall the 
States. The seed has to undergo various 
experiments in the various 

regions   in  changed    climatic   1 5 
P.M.     conditions.      When  We  have 

to arrive at a particular decision, 
we have to see how best it can suit the 
environments prevailing. It is necessary 
ithat there is co-ordina-lion and co-
operation between the field officers in 
charge of the Seed Farms in the various 
States. For example, I can quote an instance 
wherein 35 samples of potato seeds were to 
be •sent to a particular State.   They could 

not get them. So the Central Research Station 
at Kufri could not see the results of the 35 
samples that were sent to a particular State. II 
that is the co-ordination of the Officers in 
charge of the Seed Farms, how can the 
research authorities proceed and how the 
results can reach the agriculturists? These 
lacunae must be eradicated. If these defects are 
continued to prevail, then any amount of 
enactments could only be futile and they will 
not help us at all. Just enacting laws would not 
help us. Only if they are implemented and 
followed up at all stages the country can get 
the advantage and only that can help us, not 
merely enacting a law and sitting at our desks 
depending upon some particular persons. This 
sort of administration should end. The 
Director wh° is in charge of Agriculture in a 
State must be held responsible for any lacuna. 
The officers in charge of the Seed 
Development programme in the State the 
States should be held responsible. They should 
be held exclusively responsible and they 
should also be given powers to implement and 
also to take action against those who are found 
defective. Only then, by making them take 
responsibility we can get result. The particular 
individual who is in charge of a Seed Farm or 
the developmental activities should be held 
responsible. Then only they can realise their 
responsibilities. If they do not realise their 
responsibility, we cannot achieve good results. 
When we do not get good seeds, it is a failure. 
For example, during the last three years, when 
we had to depend upon a particular area, that 
is Hirna-chai Pradesh, for seed potatoes, that 
particular State Government cculd not take 
effective steps and the result was that we had 
to lose 60 per cent. of the potato crop because 
of bad seeds. If that is the nature of imple-
mentation of these laws, I do not know what 
purpose it would serve. Also if the officers in 
charge of these Seed Farms and the officers in 
charge of the certifying do not co-operate with 
the research authorities as also with   the  
officers   of the  Agriculture 
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[Shri J. Venkatappa.] Department in the 
States, there will be difficulties. They have 
proved ineffective also because of interfeience 
from Ministers. Some Ministers have 
interfered with the certification process. I am 
told.that Minister of Agriculture of Himachal 
Pradesh—1 was told when I was in Simla last 
month—interfered in the process 0* certifying 
seed potatoes. Some three years back when it 
was certified that they were meant only for 
agricultural purposes, with the seal °f 
certificate, we were happy to pay them higher 
prices but that has been discontinued because 
of interference from the Miter concerned 
there. If these enactments were to be 
implemented depending on the whims and 
fancies of particular Ministers in the States, 
then it will become very difficult for the 
officers in charge to implement them. This 
should not be the attitude of the Ministers also 
as the Heads of Departments because it should 
be the interest of the nation that should eount. 
The production of seed js for the interest of the 
nation. By this interference they are causing 
detriment to the interests of the nation. They 
should also realise how insulting it would be 
when he says: 'Discontinue the certifying 
agency and M we can have a few more 
vehicles to transport the seeds, that would be 
sufficient.' Does providing a few vehicles 
ensure better seeds for the country? It will not. 
Such attitude is noticed here and there. It is 
better to instruct them properly. 

With regard to the constitution of the 
Central Seeds Committee I would mention a 
few words. I welcome the amendment by the 
Lok Sabha with regard to the constitutional of 
the Central Seeds Committee wherein a 
provision has been made that instead of 4 
Members, to be nominated by the Centra] 
Government, for the nomination of 8 
members and that each State will have an 
opportunity to be represented on that 
Committee by its own representative. We 
welcome" that 

suggestion and we can naturally expect the 
officer in charge of the Seed Multiplication or 
Development in a State to be represented. 
That is the natural course. While doing this, 
you restrict to two in the case of agriculturists 
when 'this Committee is of 30 members. How 
ridiculous it would be when your slogan is 
that agriculture is the backbone for the 
defence of this country? If that is the nature 
Of your outlook (towards agriculture, it will 
be ridiculing your own slogan. So I would 
request that at least 50 per cent. of the 
representatives to be nominated by the Central 
Government should be Trom the agriculturists. 

SHRI N. SRI RAMA REDDY (Madras) : I 
am very happy Ito note that the amendments 
proposed are going to contribute to the 
improvement of I his Bill very much. All 
these suggestions were in one form or the 
other made during the discussion of the Bill 
and I am glad the Minister has come forward 
with the amendments. [ need not repeat the 
fact that s^ed is the most important factor in 
the maximisation of agriculture. Unfor-
tunately, especially in the present context of 
the new technology of seed, 'his acquires an 
added significance because if in the name of 
improved seed or hybrid seed, spurious seeds 
go nto the fields, they are sure to damage 3Ur 
agricultural production very nuch. Therefore it 
was necessary that 9 Bill of this kind should 
have been brought. I may tell a little of my 
2Xperience of last year. Of course last year 
was an year of drought in Mysore, parts of 
Andhra and other places. It was a very severe 
drought <md it is being repeated in U.P., 
Bihar. Madhya Pradesh, parts of Gujarat, etc. 
So what I am narrating noW should be taken 
particular n°te of by the Minister so that the 
defects that ^rept into last year should not 
creep '.r. the coming years especially in ihe 
matter of seed. That is the purpose with which 
I am pointing out these defects. 

Madam, in Mysore a ragi seed called Aruna 
ragi,  an  improved variety of 
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ragi seed which had a very high yeild was very 
much propagated and very much talked of 
everywhere.    And s° ^hat little water was    
available was ill used up for growing ragi.   
People were happy and they went round and 
whatever was offered to them as this improved  
variety  of ragi seed     was accepted and    
sown.   The effect was ihat in a year of very 
great drought even inferior seed or rather any 
seed ihat came was accepted and sown and very 
valuable water which was meagre was all 
wasted on that    crop.    Such nstances have 
come to my notice on E very large scale.   
Therefore people -uffered.   If     this     is the 
way     wt* manage these things  in  our  country, 
now are we going to effect improvement in 
agriculture and when will we effect   
maximisation   of      agricultural production?     
I  cannot  imagine  when we wili be able to do 
that.   This thing Happened because of the 
scarcity  of tfood     seed.   Of     course,  it may 
be argued that in a     Bill like  this the question 
of the supply of proper seed does not arise, 
since it is only a sort of penal code ^where if 
anybody uses the wrong seed Of has sold it then 
'hat person is liable to be punished. 3ut I  am 
taking a little broader or larger  issue  because 
last  year  great havoc was done in the drought-
stricken  areas.   An  year   of  good  rainfall 
followed last year.   Then in the Mysore   State  
what  was   the   situation? What was the 
situation at the time oi •wing?   I had brought 
this to   the notice of the Ministry of Agriculture 
well  in time, in May     an<l June.   I sent     
telegrammes to the     Ministry saying that seed    
was  the    greatest lacuna in agriculture in 
1968-67 so far *s  the  kharif crop wai     
concerned. But nobody    took notice of it.   The 
rains came all right in June-July. The ^nd  had  
been     prepared.   Eut  the ^eed was not 
available.   The seeds had all been eaten away 
because the peo-ole were suffering for want of 
grain to eat.   So as much as 90 per cent of the 
people had no seed in their hands. The  result 
was  that     anything  that caffle as grain, 
anything that the farmer came across ^M caught 
hold of ;md sown ag seed.    And this has done 
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problem, especially in the drought-affected 
areas, you will be in great trouble. The benefit 
of the good rainfall of 1966-67 could not be 
taken advantage of by vast areas in Mysore 
because of the lack of seed. No organisation 
was there to supply the farmers with the seeds. 
I am pointing out these things to the hon. 
Minister so that the same may not be repeated 
in Bihar, Uttar Pradesh, Madhya Pradesh, 
Rajasthan, Gujarat and other places which are 
suffering from drou-;ght  conditions  in  1966-
67. 

Having said this much I would like to make 
a few comments on the Bill. Of course, many 
improvements have been made and I am 
happy. I am also happy that many of the 
amendments that the Minister has now 
brought forward were also my amendments 
when we discussed this Bill. At least two 
years later I have the satisfaction that some of 
them have been accepted now. It matters little 
whose they are. 

AN HON. MEMBER: Not the Minister but 
the Lok Sabha. 

SHRI N. SRI RAMA REDDY: Whatever it 
is, things like pedigree seed, foundation seed, 
registered seed, certified seed and so on, have 
been removed and the result is that the Bill 
looks to be simpler and the Act will be very 
much more workable. All the same I have got 
a tew doubts in my mind. 

The membership of the Central Seed 
Committee was only one year and I suggested 
three years. Now you have made it two years. 
Why not make it three? Whatever experience 
the Committee would have gathered in its 
working has to be utilised. If the period is 
only two years the Committee will come to an 
end soon and they will not be able to give 
effect to any schemes of improvement.   New  
persons    will  be 

there and  a  new Committee  win there.   
Therefore   i    suggest    that   a period    of 
three    years would be    a better period than 
two years. 

Then, Madam, I would like to point out 
that in sub-clause 9(1) it is stated: 

"No person shall, himself or by any 
other person on his behalf, sell offer to sell 
or keep for sale any notified seed— 

(a)   unless such seed is identifiable as 
to its kind:". 

I doubt very    much the use    of I word 
"identifiable" here.   This ha be amended 
because the seed will be   identifiable   so    
easily.   How you  identify  the  seed  that is 
meant for    consumption and    the  seed    for 
being sown?   The two are just a and nobody 
on earth will be abl, identify one from the 
other.   So the word "identifiable" here has no 
relevance whatsoever. 

There is yet another big defect in the whole 
Bill. 

THE DEPUTY CHAIRMAN:  Pie wind    
up.   There    are    three    more speakers on 
this Bill. 

SHRI N. SRI RAMA REDDY: I ana 
prepared to sit just now, but it is a very 
important point. 

THE DEPUTY CHAIRMAN; How much 
more time would you take? 

SHRI N. SRI RAMA REDDY: I am just   
finishing,    Madam.   I   say    tha nobody  will  
be  able  to  identify  th« seed by seeing it.   It 
is only by  I performance of the seed that you 
can say    which  is    which.   You yourseii 
havie  prescribed   certification  and   al that for 
taking penal action    against the person who 
sells the wrong seed. The basis is the basis of 
germination and all that.   But how is it 
possible to determine the percentage of germ: -
nation  etc.   unless  it  is tried  in  the field? 
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SHRI J. VENKATAPPA: They can do it 
by means of testing samples ill the 
laboratories. 

SHRI N. SRI RAMA REDDY: But it is not 
possible to do that immediately. It takes at 
least 30 days. They cannot do it immediately. 
It has got to go to the seed testing laboratory. 
The Inspector or anybody else is not 
authorised to conduct such tests. This test can 
be done only in the laboratory and it will take 
30 days. D0 you think that the operations of 
selling and purchasing of seeds should be 
stopped for 30 days'.' What happens? The 
season will go by that time and no seeds will 
be available. So all these things have got to be 
given further thought. 

Now in clause 17 you say Ithat the Seed 
Inspector may take samples of any notified 
seed from any person selling such seed, etc. 
etc. He has also been authorised under sub-
clause (c) to enter any place and seize the 
stocks of seeds. How can you do that? Unless 
you say that the Seed Inspector  can  also   .   .   
. 

SHRI S. D. MISRA: Not stocks, but 
samples.   Mark the words. 

THE DEPUTY CHAIRMAN: I think you 
should now wind up, Mr. Reddy. 

SHRI N. SRI RAMA REDDY: "There  are  
plenty  of  such   anomalies 
still. 

THE DEPUTY CHAIRMAN: That will 
do.   The Minister. 

SHRI CHITTA BASU: I also wanted to 
say a few words. 

THE DEPUTY CHAIRMAN- There are 
many names on my list but I have called  the 
Minister. 

SHRI CHITTA BASU: I do not want to 
impose a speech but I have a few questions. 

THE DEPUTY CHAIRMAN: All right; 
what are the points? 

SHRI CHITTA BASU: I want to know this 
from him.   This Bill  pro- 

vides for the constitution of certain 
Committees like the Central Seed Committee 
etc. and also Seed Analysts, Seed Inspectors 
and so on and Certification Agencies. All 
these things will be administered by the State 
Government. The State Government is 
represented only in the Central Seed 
Committee and that will be done presumably 
by a certain officer of the Government of the 
State. If this law is to be administered in the 
States then certainly there should be some 
machinery at the State level. In the States, 
Madam, you will appreciate that agriculture is 
being looked after by more than one 
Department. There is the Department of 
Agriculture, there is the Department of Com-
munity Development, Department of of 
Irrigation and so on. I want to know how the 
Government propose to get the decisions of 
the Central Seed Committee and other 
Committees properly implemented and given 
effect to. They cannot get that done unless 
there is a State body for that purpose.   That is 
No. 1 

Secondly, 1 agree with the Minister, as also 
with some of the hon. Members, Ithat there 
should be regulation of the quality of the seed 
because due to bad quality of the seeds the 
crops in vast areas get damaged. At the 
present moment seeds are available from two 
sources; the cultivators get the seeds from the 
private market, that is, from other people in 
the village and secondly from the Government 
stores; that is the seed supplied by the Block 
Development offices. In this connection I want 
to bring to the notice of the Government that 
the seeds supplied by the Block Development 
Offices or Ithe Agricultural Departments are 
not always good quality seeds. Sometimes 
seeds are supplied which are soiled, moth-
eaten and also not very effective. These are all 
practical questions. Madam. This is nolt 
theoretical. Here there is also another problem 
The seeds are distributed onlv against taccavi 
loans. The cultivator is given seeds to the 
value of the loaned amount. But since the 
culti- 
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vator is in poverty he is more interested in 
money. Sometimes because of his interest in 
money he is forced to take these seeds to a 
certain extent which are not up to the mark. 
Therefore the main purpose of this measure 
can be achieved only if the Government can 
provide sufficient quantity of good quality 
seeds.   That is my point. 

 
t [  ] Hindi translation.
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SHRI J. VENKATAPPA: Madam, On a 
point of clarification, i did not mention that 
on the Committee fifty per cent should be 
represented by agriculturists. In a Committee 
of thirty, you give representation to every 
State and some States two. The Central 
Government nomination is eight. Then you 
will have a Chairman. It will be nearly 28 to 
30. In the case of the Central Government's 
nomination of eight, at least fifty per cent of it 
four of them should be from among the 
agriculturists, on the Committee of 30. That is 
my contention and not fifty per cent of the 
total membership of the    Committee. 

 

THE  DEPUTY  CHAIRMAN:     The 
question is: 

"That   the  following   amendment made 
by    the Lok  Sabha    in the 

Seeds Bill,    1964,    be    taken    into 
consideration:— 

Enacting Formula 

1. "That at page 1, line 1, foi 
'Fifteenth' substitute 'Seventeenth'." 

Clause 1 

2. "That at page 1, line 3, for '1964' 
substitute '1966'.'* 

3. "That at page 1, lines 4 and 5, omit 
'except the State of Jammu and  Kashmir'." 

Clause 2 

4. "That at page 1, omit lines 12 and 
13." 

5. "That at page 1, line 15, after 
'established'   insert  'or  declared  as- 
suich'." 

6. "That at page 1, line 17, after 'section 
8' add 'or recognised under section  18'." 

7. "That at page 1, omit lines 18 and 19." 
8. "That at page 2, for lines 6 and 7, 

substitute '(8) "export" means taking out of 
India t0 a place outside India;'." 

9. "That  at  page  2, omit  lines  8 
to n." 

10. "That at page 2, for lines 12 
and 13, substitute '(11) "import"" 
means bringing into India from a 
place  outside  India;'." 

11. "That at page 2, line 14, omit 
', in relation to a notified seed,'." 

12. "That at page 2, line 17, for 'rice',   
substitute   'paddy'." 

13. "That at page 2, omit lines 18-and 
19." 

14. "That at page 2, for lines 20 and 21, 
substitute '(14) "notified kind or variety" in 
relation to any seed means any kind or 
variety thereof notified  under section 5;V 

15. "That at page 2, omit lines 24 and 
25." 

16. "That at page 2, line 26, after 
'classes of    seeds'  insert    'used for 

sowing or planting5." 
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17. "That at page 2, lines 31 and 32, 
after 'cuttings' insert 'all types of grafts'." 

18. "That at page 2, line 41, after 
'established' insert 'or declared as such'." 

Clause 3 

19. "That at page 3, for lines 13 
to 30,  substitute— 

'(ii) eight persons to be nominated by 
the Central Government to represent 
such interests as that Government thinks 
fit, of whom not less than two persons 
shall be representatives of growers of 
seed; 

(iii) one person to be nominated by 
the Government of each of the States'." 

20. "That at page 3, line 33, for 
'one year'  substitute  'two  years'." 

Clause 4 

21. 'That at page 4, line 14, after 
'Central Seed Laboratory' insert 'or declare 
any seed laboratory as the Central  Seed 
Laboratory'." 

22. "That at page 4, line 15, for 'that' 
substitute 'the Central Seed'." 

23. "That at page 4, line 17, for 'a State 
Seed Laboratory' substitute 'one or more 
State Seed Laboratories or declare only 
seed laboratory as a State Seed 
Laboratory'." 

24. "That at page 4, lines 17 and 18, for 
'notified seeds' substitute 'seeds of any 
notified kind or variety'." 

Clause 5 

25. "That at page 4, for clause 5, 
substitute— 

5. 'Power to notify kinds or varieties 
of seeds.—If the Central Government, 
aifter consultation with the Committee, 
is of opinion that it is necessary or 
expedient to regulate the quality of seed 
of any kind  or variety to    be sold 

for purposes of agriculture, it may, by 
notification in the Official Gazettej 
declare such kind or variety to be a 
notified kind or variety for the purposes 
of this Act and different kinds or varie-
ties may be notified for different States 
or for different areas thereof." 

Clause 6 

26. "That at page 4, omit clause 
6." 

Clause 7 

27. "That at page 4, line 36, for 'notified 
seed' substitute 'seed of any notified kind 
or variety'." 

28. "That at page 5, omit lines 1 to 7." 

Clause 8 

29. "That at page 5, omit clause 
8." 

Clause 9 

30. "That at page 5, for clause 9, 
substitute— 

9. 'Regulation of sale of seeds of 
notified kinds or varieties.— No person 
shall, himself or by any other person on 
his behalf, carry on the business of 
selling, keeping for sale, offering to sell, 
bartering Or otherwise supplying" any 
seed of any notified kind or variety, 
unless— 

(a) sucb seed is identifiable 
a3 to its kind or variety; 

(b) such seed conforms to the 
minimum limits of germination and 
purity specified under clause  (a)  of 
section 7; 

(c) the container of such seed 
bears in the prescribed' manner, the 
mark, or label containing the correct 
particulars thereof, specified under 
clause (>b)   of section  7; and 

(d) he    complies    with such 
other requirements  as may be' 
prescribed'." 
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Clause 10 

31. "That  at  pages  5  and   6,  for 
-clause  10,  substitute— 

10. 'Certification agency.—The State 
Government or the Central Government 
in consultation with the State 
Government may, by notification in the 
Official Gazette, establish a certification 
agency for the State to carry out the 
functions entrusted to the certification 
agency by or under this Act'." 

Clause  11 

32. "That  at  page  6,  omit  clause 
11." 

Clause 12 

33. "That   at   page   6,   for   clause 
12, substitute— 

12. (1) "Grant of certificate by 
certification agency.—Any 
person selling, keeping for sale, 
offering to sell, bartering or 
otherwise supplying any seed of 
any notified kind or variety may, if 
he desires to have such seed 
certified by the certification agency, 
apply to the certification agency for 
the grant of a certificate for the 
purpose. 

(2) Every application under sub-
section (1) shall be made in such 
form, shall contain such particulars 
and shall Be accompanied by such 
fees as may be prescribed. 

(3) On receipt of any such application 
for the grant of a certificate, the 
certification agency may, after such 
inquiry as it thinks fit and after 
satisfying itself that the seed to which 
the application relates conforms to the 
minimum limits of germination and 
purity specified for that seed under 
clause (a) of section 7,  grant  a  
certificate  in   [ 

such form and on such co< tions as 
may be prescribed. " 

Clause 13 

34. "That ait pages 6 and 7, for 
clause  13,  substitute— 

13. "Revocation of certificate,— If the 
certification agency is satisfied, either on 
a referent; made to it in this behalf or 
otherwise, that— 

(a) the certificate granted by it 
under section 12 has been obtained by 
misrepresentation as to an essential 
fact; or 

(b) the holder of the cert-ficate 
has, without reasonable cause, failed 
to comply with the conditions subject 
to which the certificate has been 
granted or has contravened any of the 
provisions of this Act or the  rules  
made  thereunder, 

then, without prejudice to any other 
penalty to which the holder of, the 
certificate may be liab! under this Act, 
the certification agency may, after giving 
th holder of the certificate an opportunity 
of showing catise, revoke the 
certificate.'" 

Clause 14 

35. 'That at page 7, lines 5 and 6, omit  
'a licensing officer or" 

36. "That at page 7, line 6, omt' 'section 
11 or '•" 

Clause 17 

37. "That at page 7, line 33, for 'notified 
seed' substitute seed of any notified kind or 
variety'." 

38. "That at page 8, lines 7, 8 and 11,  
omit 'notified'." 

39. "That at page 8, line 20, for 'notified 
seed' substitute 'seed of any notified kind'." 

40. "That at page 8, line 25, for 
'nofufied seed' substitute 'seed of any 
notified kind or variety'." 
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41. "That at page 8, line 26, for I 
'notified' substitute 'such'." 

Clause 18 

42. "That at page 9, line 2, for 'notified 
seed' substitute 'seed of any notified kind or 
variety'." 

43. "That at page 9, line 9, for 'notified 
seed' substitute 'seed of any notified, kind 
or variety'." 
 

44. "That at page 9, lines 31, 32, 35 and 
36, omit 'notified'." 

45. "That at page 10, line 3, omit 
'notified'." 

Clause 20 

46. "That at page 10, for clause 
20, substitute— 

20. '.Restriction on export and import 
of seeds of notified kinds or varieties.—
No person shall, for the purpose of 
sowing or planting by any person 
(including himself), export or import or 
cause to be exported or imported any 
seed of any notified kind or variety, 
unless— 

(a) it conforms to the minimum 
limits of germination and purity 
[specified for that seed under clause 
(a) of section 7; and 

(b) its container bears, in the 
prescribed manner, the mark or label 
with the correct particulars thereof 
specified for that seed under clause (b) 
of section 7'." 

Clause 21 

47. "That at page 11, for clause 21, 
substitute— 

21. 'Recognition of seed certification 
agencies of foreign countries.—The 
Central Government may, on the 
recommendation of the Committee and 
by notification in the Official Gazetted, 
recognise any seed certification agency 
establishing in any foreign country, for 
the purposes of this Acf." 

Clause 22 

48. "That at page 11, for line 19 
to 21, substitute '(i) for the first 
offence with fine which may extend 
to five hundred rupees; and'." 

Clause 25 

49. "Thalt at page 11, line 28, omit 
•notified'." 

50. "That at page 12, for clause 27, 
substitute— 

27. "Exemption.—Nothing in this Act 
shall apply to any seed of any notified 
land or variety grown by a person and 
sold or delivered by him on his own 
premises direct to another person for 
being used by that person for the 
purpose of sowinjf or planting'." 

Clause 28 

51. "That at page 13, omit lines 1 to 3." 

52. "That  at page  13,  for  lines 5 to 7, 
substitute— 

'(e) the manner of marking or labelling 
the container of seed of any notified kind 
or variety under clause (c) of section 9 
and under clause (b) of section 20; 

(ee) the requirements which may be 
complied with by a person carrying on 
the business referred to in section 9;'." 

53. "That at page 13, omit lines 8 to 
13." 

54. "That at page   13,   for   lines 14 to 
17, substitute— 

'(f) the form of application for the 
grant of a certificate under section 12, 
the particulars it may contain, the fees 
which should accompany it, the form of 
the certificate and the conditions subject 
to which the certificate may be 
granted;'." 

55. "That at page  13, omit lines 18 and 
19." 

56. "Thalt  at page   13,  omit  line 33." 
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57. "That at page 13, lines 34 and 33, for 
'by a dealer in notified seeds' substitute 'by 
a person carrying on the business referred 
to in section 9." 

The motion was adopted, 

SHRI S. D. MISRA: Madam, I move: 

"That the amendments made by the Lok 
Sabha in the Bill be agreed to." 

The question was proposed. 

THE DEPUTY'   CHAIRMAN:   The 
question is: 

"That the amendments made by the Lok 
Sabha in the Bill be agreed 
to." |; 

The motion was adopted. 

THE DEPUTY  CHAIRMAN;     The 
House stands adjourned sine die. 

The House then adjourned sine 
die at thirty-six minutes past five of 
the clock. 

GMGIPND—1358 R.S.—21-6-67—570. 

 

SHRI S. D. MISRA: Only one word. 



 

41. "That at page 8, line 26, for ( 
'notified* substitute 'such'."Clause 18 

42. "That at page 9, line 2, for "notified 
seed' substitute 'seed of any notified kind or 
variety'." 

43. "That at page 9, line 9, for 'notified   
seed'   substitute   'seed of1 any notified, kind 
or variety'." 
 

44. "That at page 9, lines 31, 32, 35 and 
36, omit 'notified'." 

45. "That at page 10, line 3, omit 
'notified'." 

Clause 20 

46. "That at page 10, for clause 
20, substitute— 

20. 'Restriction on export and import 
of seeds of notified kinds or varieties.—
No person shall, for the purpose of 
sowing or planting by any person 
(including himself), export or import or 
cause to be exported or imported any 
seed of any notified kind or variety; 
unless— 

(a) it conforms to the minimum 
limits of germination and purity 
apecified for that seed under clause 
(a) of section 7; and 

(b) its container bears, in the 
prescribed manner, the mark or label 
with the correct particulars thereof 
specified for that seod under clause (b) 
of section 7'." 

Clause 21 

47. "That at page 11, for clause 21, 
substitute— 

21. 'Recognition of seed certification 
agencies of foreign countries,—The 
Central Government may, on the 
recommendation of the Committee and 
by notification in the Official Gazetted, 
recognise any seed certification agency 
establishing in any foreign country, for 
the purposes of this Act*." 

Clause 22 

48. "That at page 11, for line 19 
to 21, substitute '(i) for the first 
offence with fine which may extend 
to ifive hundred rupees; and'." 

Clause 25 

49. "Thalt at page 11, line 28, omit 
'notified'." 

50. "That at page 12, for clause 27, 
substitute— 

27. "Exemption.—Nothing in this Act 
shall apply to any seed of any notified 
kind or variety grown by a person and 
sold or delivered by him on his own 
premises direct to another person for 
being used by that person for the 
purpose of sowinff or planting*." 

Clause 28 

51. "That at page 13, omit lines 
1 to 3." 

52. "That  at page  13,  for lines 
5 to 7, substitute— 

'(e) the manner of marking or labelling 
the container of seed of any notified kind 
or variety under clause (c) of section 9 
and under clause (b) of section 20; 

(ee) the requirements which may be 
complied with by a person carrying on 
the business referred to in section 9;'." 

53. "That at page 13, omilt lines 8 to 
13." 

54. "That at page   13,   for   lines 14 to 
17, substitute— 

'(f) the form of application for the 
grant of a certificate under section 12, 
the particulars it may contain, the fees 
which should accompany it, the form of 
the certificate and the conditions subject 
to which the certificate may be 
granted;'." 

55. "That at page  13, omit lines 18 and 
19." 

56. "Thalt  at page  13,  omit line 33." 

5 SOS Seeds i 10 DEC. 1966 ] Bill,  
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57. "That at page 13, lines 34 and  | 33, for 
*by a dealer in notified seeds' substitute 'by a 
person carrying on the business referred to in 
section 

The motion was adopted, 

SHRI S. D. MISRA: Madam, I move: 

"That the amendments made by the Lok 
Sabha in the Bill be agreed to." 

The question was proposed. 

THE DEPUTY*   CHAIRMAN:   Thei; 
question is: 

"That the amendments made by the Lok 
Sabha in the Bill be agreed to." 

The motion was adopted. 

THE  DEPUTY  CHAIRMAN;     The House 
stands adjourned sine die. 

The House then adjourned sine 
die at thirty-six minutes past five of 
the clock. 

GMGIPND—1358 R.S.—21-6-67—570. 

 

SHRI S. D. MISRA: Only one word 


